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SHRI INDER KUMAR GUJRAL (Bihar)
Madam, I want to associate myseif with
Shrimati Sushma Swaraj. It is a matter of
grave concern that a thing like this should
happen Since there is President's rule in Uttar
Pradesh and this thing has happened there. I
do hope that the Home Minister will take
immediate action and will inform the House
that he has not only given protection to
journalists but also seen to it that those who
are responsible for it are brought to book
immediately.
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THE DEPUTY CHAIRMAN : I am not
allowing. I have not permitted it. I have
permitted you to raise the Karnataka issue.
Don't take advantage of it.
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RE. SETTLEMENT OF CHAKMAS
IN ARUNACHAL PRADESH

SHRI PRAKASH YASHWANT AMBED-
KAR (Nominated): Madam, I am raising one
of the important issues, which is a fall-out of
the partition of India. The Chakma issue is
now taking a new turn and even the Arunchal
Pradesh Chief Minister has gone on record
saying that about 30 to 40 people, who have
been identified, had crossed the border for
training and that he anticipated that after their
training was over there would be violent
clashes between the Chakmas and the other
people who had set-lied down in Arunachal
Pradesh. The total population of Arunachal
Pradesh is about 1,20,000 of which nearly
66,000 are Chakmas. These Chakmas have
been given a valid certificate for resettlement
when they came over here in 1961 and 1964.1
am asking the hon. Home Minister to look
into the matter, as there is already an
assurance which has been given in the other
House through answer to an Unstarred Ques-
tion that the question of granting citizenship
to the Chakmas would be looked into. And
even to one of the correspondents, the
Government has categorically assured that
citizenship would be given to them. The
question that remains now is the issue of
settlement. The people living in Arunachal
Pradesh have been agitated because when this
agreement was reached, Arunachal Pradesh
was a part of Assam and there was no
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